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Communal troubles

4167, PROF, MADHU DANDA-
VATE:

SHRI AJIT BAG:

Will the Minister of HOME AFF-
AIRS be pleaseq to lay a statement
showing : -

are the latest available
communal troubles since

(a) what
figures of
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1980 ang the names of the places

where thege have taken place (State-
wise);

(b) how many persons were killed’
ang how many were injured during
the communal troubles; ang

(c) the stepg taken to prevent the re-
currence of these communal troubles?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Available information for the period
January, 1980 to September, 1981 is
given in the attached statement.

(b) According to available informa-
tion 553 persons were Kkilled and 4889
receiveq injuries in the communal in-
cidents during the periog 1-1-1980 to
30-9-1981.

(c) Government have impressed on
the State Governments the need to
deal sternly, promptly and effectively
with communal situations gnd to pre-
vent their recurrence. Various steps
have been suggesteq to State Govern-
mentg from time to time, such ag up-
grading the local intelligence network;
establishment of centralised Control
Rooms; strengthening police deploy-
ment; rigorous preventive action again
against anti-social elements; stricter
conirol over fire armgj ,vigorous steps
for unearthing fillist armg and ammu-
nition, Special care to be taken at the
time of important festivals and celebra-
tions ete. etc. Central Government
have assured the State Governments of
all help in containing communal vio-
lence, The provisions of the National
Security Act 1980 ‘are available for
taking preventive action against anti-
social and anti-national elements. The
National Integration Council hag been
re-constituted and Helq 1ts meeting on
the 12th November, 1980. The Council
has constituteg a °~sub-committee on
communal harmony.
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Statement

Name of State/ Union Territory Total Places in districts where communal incidents
numnber of occurred during the period 1-1-80 to 30-9-81,
communal '
jncidents
during the
period

1-1-80 to
30-9-81

Andhra Pradesh . . . 62 Hyderabad, Mahbunagar, Nizamabad, Kurnool
Medak, Adilabad, Vijayawada, FPrakasam,
Ncllore, Chittor, Rangareddi, Karimnagar.

Assam . . . . . 33 Nowgong, Hailakandi, Kamrup, Cachar,
Dibrugarh, Dhubri, Goalpara, West Garo
Hills.

Bihar . . . . . 94 Gaya, Purnca Hazaribagh Sitamarhi,
Ranchi, Giridih, Chapra, Bhagalpur,
Monghyr, Katihar, Rohtas, , Saharsa,
Singbhum, Madhubani, West Champaran,
Dhanbad, Darbhanga, Nalanda, East Cham-
paran , Muzaffarpur, Gopalganj, Nawadah,
Aurangabad, Begusarai. Palamau, Samasti-

pur.

Dellti . . . . . b Delhi.

Gujarat Baroda, Mchsana, Ahmedabad, Baroach ,
Kaira, Kutch, Junagarh, Rajkot, Jam-
nagar, Surat, Bultar, Panchmahals, Bansa-
kantha. .

~1
~1

Haryana

| ]

Faridabad.
Jammu & Kashmir . . . 13 Doda, Srinagar, Jammu, Udhampur Kupwara.

Karnataka . . . . 34 Shimoga, Kolar, Tumkur, Mysoge, Coorg,
Chickmagalur, Gulbarga, Bangalore, Chit-
radurga, South Kanara, Hassan, North
Kanara.

Kerala . . . . . 21 Trivandrum, Trichur, Mallapuram, Can-
nanore, Quilon, Alleppey.

Madhya Pradesh . . 46 Indore, Jabalpur,  Mandsaur, Tikamgarh,
Shajapur, Bhopal, Betul, Khargonce
Chhindwara, Vidisha, Ralen, Ratlam
Dewas, Dhar, Hoshangabad, Raipur, Ujjain,
Damoh.

Maharashira 3. . . . 54 Amrvati, Buldhana, Pune, Akola, Bombay,
Nagpur, Sangli, Bced, Jalgaon, Ahmed-
nagar, Yavatmal, Thane Nanded, Sholapur,
Dhule, Aurangabad, Satara.

Munipur . o . . .3 Imphal, Manipur Central.

~Orissa . . v . . 9 Sundergarrh, Cuttack, Balasore, Phulbani,
Keonjar.
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(1) (2)

(3)

— ey

Rajasthan . o . 32

Tamil Nadu

19
o

T ri pura. . . . . . 1

Uttar Pradesh . . . 9%

West Bengal . . . . 59

e

Nadia, 24-Parganas, Burdwan,

Bhilwara, Ganganagar, Jaipur, Kota, Banswara

Jodhpur, Jhunjhunu, Sirohi, Alwar, Jhala-
war, Sawai Madhopur, Bundi, Jaisalmer,
Nagaur, Sikar.

Dharmapuri, North Arcot, Ramnad, Madurai,

Tanjore, Nilgiris, Kanyakumari, Tirunelveli,
Chingleput, South Arcot.

Tripura.

Allahabad, Basti, Jaunpur, Mirzapur, Muza.

flarnagar, Sultanpur, Moradabad,
Butandshahr, Bijnore, Jhansi, Faizabad,
Etah, Agra, Shahjahanpur, Deoria, Aligarh,
Saharanpur, Lakhimpur Kheri, Azamgarh,
Hardoi, Gonda, Ghaziabad, Farrukhabad,
Kanpur, Meerut, Bahraich, Pratapgarh,
Varanasi, Rampur, Barcilly, Nainital,
Gorakhpur, Pithoragarh, Lucknow.

Calcutta,
Bankuwra, Murshidabad, West Dinajpur,
Cooch Behar, ‘Midnapore, Malda, Howrah,
Jalpaiguri, Hooghly, Birblium.

Nore : —Information in respect of remaining States/ UTs is ‘nil’.
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Arrest of Indiang in Sweden

'4169. SHRI K. A. RAJAN: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government have re-
ceiveg any report about the arrest of
ten Indians in Stockholm when they
were taken there by some trave] agen-
cy and left there penniless;

(by if so, the particulars thereof?

(c) whether any action has been
taken against the travel agency con-
cerned; and

(d) if so, the details thereofp
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